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0 	eJ~ 4A IAAJ? 	18.052009 On 3fl1 December 2008, the 
Applicant filed this Contempt Petition 
whic4i has been numbered as C. V. No.15 of 
2008 

On8thApril2O09,theAppiiCantbflS 
filed a Petition seeking pennisu to 
replae the Oiiginal Petition in C.I.No.1 

A 	
of 20)8. A copy of the said M.P.N.4gf 

im 	 2009 j is supplied to Mr.M.U.Ahuied, 
lernl AddI.Standing Counel ft the 

tz 
Goverinient of India, in Court to-day. 

vLP.No.48 of 2009 is hereby. 
ao~ I 	 aliawe1, permitting the Applicant to 

4tJ 	J\9J 	 replactheentireContemptPctitionNO.lS 

A 	of200. 
A copy of the newly replaced 

UNA 	 C.P.No15 of 2008 is also supplied to 
• 	 Mr.M.t.Ahmed, learned AddLStanding 

• - 	4 	Counsel for the Union of India in Court 

	

(Q94,j 	
y- 

notice to the opposite parties 
of. C. PNo. 15 of 2008; requiring them to 
file iiteii reply by 01.07.2009. 

IM  

J 	
I, 

• 	 r4 	A 
I C'P7 	 o 
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C.P. No. 15 of 08 (O.A.308 of .2006) 

	

— 	 t. . 	 .  

t 

p 

.. 	(M.R.Mohantv) 
Im 	— Vice-Chainnan 	. ..' 

• 	
• 

0109 2009 	MrM Das learned counsel kit the 

ppiicant is present. Mr.M.U.Ahmed, learned 
• 	 ''• 	Addi. Standino counsel undertakes to file a 

3; 	 ii;4't 	c:c•z1fl:! 	c 
,5Li.p 	_L•.:f (i! ii tjJ 	j{ 1 ': 	r. ;1: eply in this case in course of the day. He 

	

'.5 	 sa's that a copy of the said reply as 

	

i 	,.. -.'r;; j;- 	èf  

• 	.., 	 !!!. !• -already been sewed on Mr.M.Das, iearned 
sr 

1dounsel for the Applicant 
t -.-• 	 i •. 	i 	q 	.1. 	 . 	. 	. 

On the prayer of Mr.M.Das call :this 

Q 4 	. 	.. 	 .•. . 	 . 	 matter on 16.10.2009. 
'c 	+•. 	— 

:

I I j f I 	

' 	: 	: I : '(M Kedi) 	(Mn) 
'Member (A) 	 Vice-Chairman 

;SiC( 	 rJ O )'Cfb/Jci 

	

. 	. 
. ( 	 1iUI U IUI 

16.10.2009 	Call this matter on 19.1 1.2009. • 

4 	
J5/E4'. 

&- 
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1T?c8 (3o/O') 
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01.07.2009 	Mr. M. Das learned counsel 

appearing for the Applicant is 

present. On the prayer of Mr. M. U. 

Ahmed learned Addi. Standing 

Counsel representing the 

Government of India, call this 

matter on 01.09.2009. 

(M.K.,aturvedi) a 	(M.R.Mohanly) 
Member 1(A) 	Vice-Chairman 

a 	

-, - •4) 

/ 	0 	- 
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C.P. 15/08 (O.A.308/06) 

I - 

19.11.2009 	 Alleging willful disobedience of 

the order and direction contained vide 

order dated 23.5.2008 in O.A.308/06 

present C.P has been preferred. By the 

aforesaid order the matter had been 

remanded back to the respondents with 

the following observation. 

"We remit the matter back to the 
Respondents with direction to examine 
the matter in the light of the aforesaid 
observations and review the order 
passed on 12.3.03 for restoring 
temporary status on the applicant. This 
case is accordingly disposed of." 

Applicant engaged as casual 

labourer in the Central Water. 

Commission was conferred with 

temporary status on 17.11.01. Vide order 

dated 12.3.2003 said status has been 

wIthdrawn. Thus he approached this 

Tribunal in aforesaid O.A challenging 
• 	 the said action of the respondents. 

Sri Sanjay Kumar Singh, Executive 

Engineer, North Eastern Investigation 

DMsion No.1, Central Water 

Commission, Silchar has filed an affidavit 

terndering an unconditional apology for 

delay in carrying out the aforesaid 

direction. It was pointed out that on 

examination of the matter a detail and 

speaking order dated 4.8.09 (Annexure-

IX) appended to the reply has been 

passed wherein it has been opined that 

order dated 12.3.03 cannot be 

rescinded. Mr M.Das, learned counsel 

for the applicant conten that 

• respondents are not justified at all to 

pass said order dated 4.8.09 and it is 

totally unsustainable in 



tested within the limited scope of the 

contempt jurisdiction. 

In this, view of the matter we hold 

that there is no contempt made out 

against the respondents. Thus C.P is 

dismissed. 'Notices are discharged. 

However, liberty is granted to the 

applicants to take apropriate steps in 

accordance with the rules and law for 

challenging the O.M. dated 4.8.09, if so 

advised. 

?• . (Mad 	. Chaturvedi) 	.(MukeshKr1 Gupta) 7 
Member (A) 	 Men1ther (J) •• 

C P 15108 (0 A 308/ 6) 

19.11.09 	 lawor vañous redsons adàed in the 

• 	• 	: 	 .• 	 wffen statement flle toddl. 

• . 	 Be that as it rny, the sce f 

• . contempt jusdiction is very limited 

namely to examine whether the 

direction of the Court :have been 

complied with or not. On examination of 

. .,  the said aspect we are of the vidw that 

order dated 23.5.08 thdugF has 

complied with belatedly. Considenng 

• . .',. . •.• . . •. .. the vailous aspects of the matter they 

have expressed their njIabIlltY to rescind 

the order vide whicfj the temporary 

status had been withdrawn. Valiity of 

said order dated 4.8.09 cannbt 'be 
.' 	:: 	••' 	... 	 __,I. 	H 

H. 
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In the Central Administrative Tribunal, 
'Guwai:ati Bench ,Guwahati. 

I .t 

(An application under section 17 of the 
Administrative Tribunal Act, 1985) 

Title of the case: 
C.P.No 	of 200%. 
In OA No 308/2006 

IN THE MATTER of: 

Sri. Pikul Das, : Petitioner. 
-VS - 

Sri S.Choudhury & Ors: Contemnor/Respondents. 	
MM 

In the matter of 
A petition under section 
22. of the Administrative 
Tribunal Act, 1985/ 

ffln 

IN THE MATTER of: 

I 

Sri Pikul Das, age 31 yrs. 
S/O Sri Amulya Das, a permanent 
resident of village -Bahadurpur, P0-
Larsingpar, PS Silchar, Cachar, PIN- 
788002, Assam, 

... ...... Petitioner 
-Versus- 

Shri S. Choudhury, Chief Engineer, 
Central Water Commission, 
Bank Point, Shillong, PIN -793001 

Shri S.Singh, Executive Engineer, 
North East Investigation Divis-icm--I, 
C.W.C., Rongpur Part-I, PO-Silchar, 
PIN-788009,,,Cachar, Assam 

Contemnor 

Most respectfully states: 

1. That, the contempt filed and registered 
under C.P. No. 15/08 was filed not in 
prescribed format under Section 17 of 	- 
Administrative Tribunal Act, 1985. 



- 

uWatt B8flCh 	

S. 

That, the petition is pending before 
your Tribunal for admission. 

That, the said C. P. Petition may 
please be treated as not pressed in 
substitution of the 	petition 
submitted herewith before Your Honour. 

• It is, therefore, in the premises, 
most fervently prayed for the 
justice sake that Your Honour be 
pleased to allow'the petitioner to 
substitute the earlier petition Ik 

And 
• 	For the act of which Your humble 

• 	petitioner as in duty bound ishall 
ever pray. 

S 

Verification 

Sri Pikul Das, age 31 yrs. 
S/O Sri Amulya Das, a permanent resident of 
villäge-Bahadurpur, PO-Larsingpar, PS Silchar, 
Cachar, PIN- 788002, Assam, do hereby verily state 
that the contents of the petitionare true to the 
best of my knowledge and belief and in solemn 
affirmation whereof I sign this on.this the 22nd  day 
of Feb, 09. 

f0nordn1an )a 
AdvoGBtO 

01st Ear AssoCiatOfl 
•S1chr, pI-788001 
Mblle94 351-73832 

I 

A~, 
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In the. Central Administrative Tribunal, 
Guwahati Be.ch ,Guwahati. 

An application under section 17 of the Administrative Tribunal Act,1985 

Title of the case: 

of 2009. 
In OA No 308/200. 

Shri Pikul Das, •: Petitioner. 
-vs- 

Shri S.Chdudhury & Ors: Conteinnors/ 
Respondents. 

INDEX 
Si. Annexure No. Brief Particulars Page No 
No  
1. . 

Petition 	. . 
- 4 

2. 
Affidavit 5 

3.  Draft Charge 6 
Copy of the judgment and order 

4. A-I dated 23.5.2008 7 - 11 
Copy of representation dated 

5 A-il 	. 13.08.2008 and 21.10.2008 12 -13 

6 . Vakalatnania 
 

Filed by:JIL_ 
	 polk,Ams 

Monoraxi Jan Oas 
	Signature 

Advocate 
Dist. Bar Assocatn 

- SiIchar,Pn- 78800or of ice -  Use 
Filed 

Registration No: 	Signature 
For Registrar. 

• 	 .. 	 ,. 
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11 
Uw8hati Bench 

DATE CHART: 

Date 	I Events Page 
NOs. 

10.09.1993 D0PT Scheme issued vide OM No. 8 
3101 6/2/90-Estt._(C)  

02.09.1:996 Petitioner 	was engaged as Casual 10-11 
-12 04 1997 Labourer 	(179 days)  

01.06.1997 Ut-off date fixed by the CWC for 8 
conferment of Temporary Status 

21.06.1997 Certificate of service was issued 9 
in favour of the Petitioner 

29.10.1998 MoWR introduce the scheme vide NoTa 
23/1/98.Estt. 	I. 

17.11.2001 Date of conferment of Temporary 
Status to the Petitioner 

10.01.2003 Show cause notice issued to the 9 
petitioner 

12.03.2003 Withdrawal of . Temporary Status 9 
20.12.2006 Filed OA 	No.308/2006 
23.05.2008 Final, order by the Hon'ble 7 - 11 

Tribunal 

pku- %~~ 

Monorafl1aT ua 
Advocate 

Dist Bar Ass0r i atinn  
Schar , 

 p-78800 
Mobe943517382 
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In the central Administrative Tribunal, 
Guwàhati Bench ,Guwahati., 

(An application under' section 17 of the 
Admini't"rative Tribunal Act, 1985) 

Title of the. 	
CP.No I5 of 2.00. 
.L. Li '.JZ LI V .. V Of . V V U 

IN"TH MTTER of: 

Sri PikulDas, :Petitioner. 
-VS- 

Sri $.Chquury & Ors: Contemnor/Respondents. 

IN. THE MATTER of.: 
A petition under section 17 of the 

Administrative Tribunal Act, 1985, 
praying f o r Lr'ttion' of a Contempt 
próceeding against the alleged contemnor 
for non-compliance of the judgment and 
order dated 23.05.2008 passed in OA No. 
308 of 2006. 

And 

IN THE 'MATTER of: 
Sri Pikul Das, age 31 yrs. 
S/O Sri Amuiya Das, a permanent 
resident of village-Bahadurpur, P0-
Larsingpar, PS Silchar, Cachar, PIN-
788002, Assàrn, 

..Petitioner 
-Versus- 

Shri S. Choudhury, Chief Engineer, 
Central Water Commission, 
Bank Point, Shillong, PIN -793001 

Shri S.Singh, Executive Engineer, 
• 	North East, Investigation Division-I, 

C.W.C., Rongpur Part-I, PO-Silcharr,' 
PIN-788009, Cachär, Assam 

- ' 1 Contemnors 

7 

	

AcJvOGJ 	 -'. 

	

ret 6a1 AsQoc)c; 	I 
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The humble petitioner above 

Most respectfully Sweath: 

1. The humble Petitioner had filed 
the Original Application No.308 
of 2006 before this Hon'ble 
Central Administrative Tribunal, 
Guwahäti Bench Guwahati for a 
direction from this Hon'ble 
Tribunal to the Respondents to 

•  confer Temporary Status to the 
Petitioner with other conco-
mitant benefit within the frame 
work of the Central Water 
Commision., The Hon'ble C.A.T., 
on perusal of the records and 
hearing the counsels of parties, 
was pleased to pass order 
against the impugned unjustified 
order of the Respondents dated 
12.03.2003 and in favour of the 
applicant. The Hon'ble 
Tribunal, therefore, concluded 
with the order which is as 
follows: 

In 	view 	of 	the 	foregoing 
discussion, we remit the matter back 
to Respondents with direction to 
examine the matter in the light of 

•aforesaid observations and review the 
order passed on 12.03.2003 for 
restoring temporary status on the 
applicant. The case is accordingly 
disposed of." 

Copy of the Judgment 
and order dated 
23.05.08, is enclosed 
herewith and marked 
as Annexure A-i 

Mnó!afl0  
Advocate 

Dist. Bar AssQc.tfl 
Silchar, Pin-788(i01 
Mobile-94351 -7&2 

~W ~ 
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2. 	The 	applicant 	vide 	his 
representation dated 13/08/1008 
communicated the verdict of the 
Hon'ble Tribunal to the Respondents 
i.e. ' (I) The Chief Engineer, 
Central Water Commission, Bank 
Point, Shillong-793001 and (1,1) The 
Executive Engineer, NEID No. I, 
CWC, P0- Rongpur, Silchar-788009, 
District.- Cachar, and also a 
reminder dated 21.10.08 was sent 
to the Respondent, the Executive 
Engineer, NEID No. I, P0-, Rongpur, 
Cachar, hrough Advocate, Sri M. K. 
Bhat'tacharjee for consideration of 
the matter but the respondents did 
not reply, not to spea.k of taking 
cognizance of the.. Hon'ble 
Tribunal's order dated 23.5.2008. 

Both, copies of the 
representations 
dated 	13.08 .2008 
and 21.10.08 are 
enclosed herewith 
and marked as 
Annexure A-TI. 

3. ' 	The . petitioner after waiting 
'reasonably maximum time, finds no 
way out to redress his grievance 
but take recourse of this Tribunal, 
on the ground of willful and 
intentional delay on the part of 
the Re'spondent/conternnor, ' in 
reviewing the matter as directed by 
The Hon'b.le Tribunal. 

Monoranjan )as 
Advocate 

5,1 	

r 	
•-' 
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4. 	This 	Petition 	is 	made 
bonafide 	and for the cause of 
justice. 

Under 	the 	facts 	and 
circumstances 	stated 	above, 	the 
.Hon'ble • Tribunal 	be 	pleased 	to 

• 	initiate Contempt proceeding against 
- the alleged contemnors for willful, 
non-compliance of the judgment and 
order dated '23'05'2008 in O.A. No 308 
of 2006 and be pleased to impose 

• .  punishment upon the alleged contemnor 
in accordancie with law and furt.her be 
pleased to pass any other order or 
orders as deemed fit and proper by 
the Hon'ble Tribunal. 

AND 	for 	this 	act 	of 
kindness, • the petitioner as in duty 
bound., shall ever pray. 

Signature 

Filedby 

• 	 . 

.Monoranja a  
• 	. 	 . 	I..- 	Advocate Dit. Bar Asso:J;tH 

Sichar, P(n73)C)1 
Mob 
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Gati Bench 

1. 

3. 

AFFIDAVIT 

I Sri Pikul Das, age 31 yrs. 
S/O Sri Mtulya Das, a permanent 
-resident of village-Bahadurpur, P0-
Larsingpar, PS Silchar, Cachar, PIN-
788002, -Assam, occupation -Carpenter, 
do hereby solemnly affirm and state 
as follows: 

That, I am the petitioner in the 
above contempt petition as such I am 
well acquainted with the facts and 
circumstances of the case and also 
competent:to sign this affidavit. 

That the statements made in para 1 
to 4 are tru& to my knowledge and 
belief and I have not suppressed any 

• material fact. 

That, this affidavit is made for 
the purpose of filing contempt 
petition before this Hon'ble 
Tribunal, Guwahati Bench, Guwahati 

• for non-compliance of the Hon'ble 
tribunal's.order dated 23.05.2008 in 
O.A. No. 308/2006. 

	

And 	in 	solemn 
affirmation whereof, I si 7.q this 
Affidavit on this the2day of 
February, 2Q09, being present 

Identified by 

OtRMED 8PECLED 
EFORE 

• 	Sworn before me 

B. P. PAUL • 	
OTAv 

REGD No SLC-1 

Deponent 

r 



Draft Charge 

Laid down before the Hon'ble Central 
Administrative Tribunal, Guwahati Bench, Guwahati, 
for initiating: a contempt proceeding against the 
contemnors for willful disobedience and deliberate 
non-coniplianeof the order of the Hon'ble Tribunal 
dated 23.05.2008 passed in O.A. No. 308/2006 and 
further to impose punishment upon the illegal 
contemnor for willful disobedience and deliberate 
non-compliance of the }on'ble Tribunal's order 
dated 23.5.2008. in O.A.No,, 308/2006. 

MI,  - 
Monor;;m 1a 

Advocate 
01st. R Aoo2t'fl 

SUc 	88O01 
Mobtie-94351 73832  
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ApP1d 	iS 	a an . v; t uidraw ii ale uiIec dt t1 1 2.03.2003. 

1h 	1111)1 	t 	 d 1' i 	) L 10 b I ihn thi s Oi iIndl \1)1)liCtt LOU 

. 

• . 	
() \ io:kui Lion w LhC j5p0iidOU 	particUlarlY 1spodi 

I t.o resci n1 his impugned order N1U) - i/PF/ESTT 

'/200: i I 0t1 	. d 12.03.2003. 

ULU 	 il aside the ifli[)U'11Ud wrong 01d iedwadt 

UI 	U I 	) lit fl1L[I 4iiid 	hcatiiig 1110 OI I U1 oider NEID 

r 	 I !IS 1 , :. 31) 1 200 !(Y00 ii dated i.11 .2601, d 1I c1Llriig that the 

c 	. 	a j  p I ie n be lee med to be in service with '['eifl1)Orary Sit.us 

cunferineflt of TeinporrY Status to th' 

( 	 \11l 	l' h It U 	t' ci iLu ouiflal o der dat 	17 112001 

eOfl'. hUh ItIt beni IL 
'IP

(e) A direction to ihe llspondéLltS 	deah with the 	1.j;(;. 

LU IttO' 	ti1 IPUI 1)1 Oml)titUdOS 

uv' 	ruin t,h iecurd it. has been cenUinded that the Apphcult w engaged 

02.00.1 09U to 12.01. 1907 iii dilThront spells under the scheme dad 

* : 	ioi.oG. I 097 	h jell we 1iiade pp1icab1e to C\VC vide order dated 

20.10. 1 i0 	Ai tuur0 Al. to the O. 	wldch interia 	clarifled that 

"1)W U of 1 di L of tciflpOl aiy status and i gulu izatiou ol such ccu 

labour r tnd adho Kh dasis in the 0kc1U 	cbhhmCflt d 

V. 
Cc.d Wt ( u n i ,u,1ou ill be gocrnod by the Dcptt of Peisoel 

& 'ri aiiun SULL ie iued vide tbe OM No 31016/2/90 Estt( 

10 	 i1i Scp tni , )O 	oidci dated 12 03 2003 	that ( those 

who 	III en)j)loyn lOUt. On the work -chged establishinent of CWC on -. 

4 	. 	• 	t.)to dntO d Coin! I1OI1I iiUt ol the Scheme i.e. 1 .G. 1097 and renders a 

11IiI1UIIUIII ° . Lt or (i) those who were 

engn.:d uiy I itue duiimi the preceding one year w1cl have rendered a 

UthillIlUifl ci 
vicu in that 31r This scheme is 

• 	 : 	• . 
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made W)jJ 	'uh: 	(.iai ktL)uWers mu Ls inuLauds as 4eL MoWR 

f: 	) 	letter Nu.23,'lia$ sIt. 1 dd 29.10.1998, 

RospondeuLs have fileçl written statement disclosing 

that Aj)p1jet.nt. WaS  casual labourer under EE, NEIDd, 

CWC; S1iduu in differeut spells (luring 0209.196 to 12.04.1997. The 

applicant Shad not served continuously during 02.09. 1906 to 12.04.1997. 

The ccrtifcate issued in favour of the Applicant by Assistant EzagineQr, 

HQ, CWC. Sitchar dated 21.061997. certiiing that the Applieant 

worked in the Division :. eusual labourer during 02.09.1996 to 

1.01.1997 WU: issued in good faith. It has also been stated that the 

scheme \VuS a. heb1e to those who are in service on 01.0G. 1997, the 

:tpplicau I bud not.- served beyond 12.04. 1907, therefore, ho was not 

L.iigibIo fr idbrnnt. oF t km)orary status under the scheme. The 

• 

	

	1spondetits l:u.ve also clarified that the officer who issued the order of 

4,I..7..)fllerlflCIit Of temporary status QU the Applicant on 17.11.2001, the 

/ 	 . 
N.. 	 ;unie officer N1.4 M. Lii himself -imtiated the proct.ss of review and 

wiihdcawal/modiheation of the order before his traflsfer. His successor 

Shri K.1( o.ingid carried forward the review, of the matter after getting 

1l I IL:5[ rt jIfl: ftun U udez Secretary, Estt,Xli, CWC vjde No.A 

1 1.01 9i200 1'st: Xi 1/1021 dated 19.8:2002 through SE, NEIC vid 

kIter dai&d :UL2002. Th :;pondeu; followed proper prcdure and 

issued sh 	caUst: 	;tiee dli Lcd 10.01.2003 to the Applicant in 
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The Chjtf Eigireer 
Central Waiter 
Ertk Point, 
Shiil3-7chVC / 

The xcutiv irqineer 
cwC,iir, No. l 4)ngpurPart-I 9  
P.). ongur, i1chr-738009. 
Dist. Cachar. 

c*ritM Atm i nIstrv Thb 

O P APR 2009 

Twrob;zi Bench 

.Subjict :- Prayer for irnplenwntthn of the 
rdr d'tted 230-.2')O0 of. the CpT, 

c3uwh att BSflCh. 

Reference ...A No 308/06, 

Ell 10S ed piae 	nd hcrewith a copy of'the 

judgtun&nt and ordr dated 23-.05..2038 Of the Hn'hlc Central 

tribunal, Guwaati i;nch which is ilf-exp1matory. 

The Hori!bje Tribunal has thrust that respnthi1Ity on the 
Resprnt Deptt. to deliver the cp'-ds. by isunce of 
ncesary order for the extension of the temporary Stntus to 
me '4th all Cnc3'itant benefits, 5 incuthe ball is now in 
your 	I earenStly pray that your hon ur wu].d do the 

nedfu1 in cothplance with the dtrection of the Hon -'ble 

ihe fvour <f 	triy action i s :iiciti-d,, 

f Fi Uifui1y, 

92 : M above. 

0 atd: I3/cJ/2oc3. 

(?ikul Das) 
S/O. Shri Amulya Das, 
Viil E ahalurpur, 
P.O. L-rsInapar, 
01st. Cach3r. 
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uwahati Bench 	
21/1.0/2008. 

Mr. S. Sinh 
Executive Engineer t  C.W.C. 	D No, I s  Rongpur Part—I, 
P.O. Rongpur, Si1chár788O0g. 

Cachar, Ass am. 

Sub :-0,A, Nc, 308/06 tn the Court of central kdmn, 
Trtbuni, Guwahati Bench in respct of 

il  Shri Pikul p as claimLjgLtemp orar v stritu s , 

DearSir, 	: 

'I. am one of the appointed Advoate in tIe  above case 
in theC,A,t. The learned court issued ludgernentin favour 
of the applicant on 230508 but remitted the sTne to the 
Respondents for isueo,,f formal order. My client Shri PIkul as 
addr.essedyou on 130808 by enclosing a copy of the Tribunal's 
judgement, But you are stilt silent for unknown reasons. If 
you are not able tc implement the contents of tPe ludgernent, 
you Should intimate the s arnc with cocjmt grounds 	without 	, 
steeping over the matter. 

• 	Please therefore make irrunediate response so that the 
applicant may take further legal steps, 

Yours fattP fully, 	
55 

/1 
(Manirtdra Kr. Bhattach arj ee ) 
Advocate. 

: 	. ••••• 

H 
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IN THE CENTRAL ADMINISTRT1JE TRIBUNAL 
GUWAHATI BENCH 

C.P.No. 15/2008 
(Arising out at O.A No.308/2006) 

Sh. Pikul Das 
Petitioner 

-Versus- 

thers o Shri Suhas Kumar Chaudhury & 
RespondentS/COfltemflors 

Reply/compliance Report on behalf of the Respondents No.1 to 2. 

I, Shri Sanjay Kumar Singh, Executive Engineer, North Eastern Investigation 

Division No-I, Central Water Commission, Rongpur Part-I, Silchar-9 alleged 

contemnor No.2 and on behalf of other alleged contemnor do hereby solemnly 

affirm and declare as under: 

I 
•1 

1. That I am respondent No.2 in the above contempt application and as 

such well acquainted with the facts and circumstances of the case. I 

have read the copy of the contempt application filed by the petitioner and 

have understood the contents made therein (herein-after referred to as 

the said contempt application). The respondents have not willfully flouted 

the order dated 23/5/08 passed in O.A.No.308/06 by this Hon'ble 

Tribunal as alleged by the petitioner. 

d 9~1 
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That there is no any willful or deliberate and reckIess 

disobedience of the aforesaid order by the respondents. The 

respondents have highest regards for this Honorable Tribunal and hence 

there is no question of showing any contempt to the orders of this 

Honorable Tribunal. However, the respondent tender unconditional and 

unqualified apology for any lapse or delay in compliance of the order of 

this Honorable Tribunal. 

That the deponent is filing reply on behalf of self and other respondent in 

the above contempt application. It is also to submit that the deponent 

appeared before this Hon'ble Tribunal on 1st July, 2009 i.e. the first day 

fixed for hearing by the Hon'ble Tribunal. 

That the deponent as well as the Union of India has the highest regard 

for the Majesty and authority of the Hon'ble Tribunal and he respectfully 

submit that there is no violation, much less that the willful and intentional 

disobedience and violation to the direction and order passed on 23-05-

2008 by this Hon,ble Tribunal in O.A. No.308/2006. A perusal of the said 

judgement/order would show that the direction passed by the Hon'ble 

Tribunal is 'to examine the matter in the light of aforesaid observations 

and review the order passed on 12-03-2003 for restoring temporary 

status on the Applicant". 

Contd ...... P13 
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LN4. It is to submit that in original O.A. No.308/2 ger 

B&BBO, CWC, Shillong and the Executive Engineer, NEID-I, CWC, 

1 

Silchar were the respondents in their official capacity among others and 

when the case was started in the year 2006, the incumbency of the Chief 

Engineer, B&BBO, CWC, Shillong and the Executive Engineer, NEID-1, 

CWC, Silchar were different. In the case of Executive Engineer, NEID-I, 

CWC, Silchar the incumbent was different at the time of issue of the 

judgement dated 23-05-08 also. 

It is to submit that the office of the deponent received the copy of 

judgment dated 23.05.2008 in OA No.308/2006 passed by the Hon'ble 

Tribunal on 27.6.2008 (Annexure-I). Thereafter, legal opinion from Sr. 

CGSC, CAT, Guwahati was solicited on 19.07.2008 regarding 

implementation of the order of the Hon'ble tribunal. The office of the 

deponent received legal opinion on 22.07.2008 (Annexure-lI) in which it 

was suggested to issue the speaking order considering the case of Shri 
-- -.----r-.------- -.-------- 

Pikul Das with the scheme and circulars. 
- 

It is to submit that while the speaking order was under formulation the 

incumbent responsible to issue the speaking order was transferred on 

Cm _ 25.7.2008 nnexure-Ill) and this deponent as new incumbent assumed 
-- - 

the charge on 18.9.2008 nnexure-IV). In the mean time, this office of 

Contd ..... P14 
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deponent received representation of Shri Pikul Das 

judgment on 19.8.2008 and subsequently from his advocate Shri 

M.K.Bhattacharjee in the matter of same case on 23.10.2008. Both the 

representations were reviewed/studied by the deponent and sent to the 

Superintending Engineer, NEIC, CWC, Shillong soliciting guidance vide 

letter No.NEID-I/GC-50/2008/71 26 dated 15.12.2008 (Annexure-V). 

Guidance from the Superintending Engineer, NEIC, Shillong i.e. cadre 

controlling authority in the case of Work-charged employees received on 

01.01.09 (Annexure-VI) for examination/review of the case in the light of 

procedure/rules/provisions of the scheme. 

7. It is to submit that the office of deponent is self sustaining office and 

salary of work-charged employees is paid by money/fund provided by 

clients against timely completion of their satisfactory work. Since survey 

and investigation work can only be performed during non-monsoon 

period i.e. October-March, it becomes obligatory to achieve target for a 

particular year during non-monsoon period only. In spite of time 

constraints, the deponent studied the case according to rules/provisions 

of the scheme and direction of the Hon'ble Tribunal. The deponent 

constituted a Committee on 28.01.2009 (Annexure-VIl) under the 

Chairmanship of the deponent along with two other members to examine 

the case in the light of order passed by Hon'ble Tribunal. The committee 

Contd.....P15 
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had to submit its report by the end of July 2009. 	e—p roposeT~ 

meeting on 20.3.2009, 15.4.2009 & 16.6.2009 were adjourned due to 

unavoidable circumstances. In the meantime the office of the deponent 

received Notice on 5.6.2009 from Dy. Registrar, CAT, Guwahati Bench 

regarding contempt petition no.15/2008 in OA no.308/2006 required to 

appear in person or through a duly authorized advocate on 1st  day of 

July, 2009. Subsequently, the deponent along with advocate appeared 

before the Hon'ble Tribunal. The Committee constituted to look into the 

matter was finally assimilated on 16.7.2009 and individually & conjointly 

deliberated upon. The minutes of the meeting is enclosed as Annexure-

YJIE for ready reference. 

It is to submit that after deliverance of the committee constituted to look 

in to the case, the deponent prepared the draft speaking_order to be 

issued in compliance to judgement dt.23-05-08 in OA no.308/2008 and 

sent to the higher authorities for vetting on 17.7.2009. Duly vetted 

speaking order by the department has been issued to the applicant vide 

No.NEID-l/CC/P,Das/2009/2587-90 date 9Annexure-IX). 

It is to submit that the speaking order issued to the applicant was 

prepared with due care in the light of observations and direction of the 

Hon'ble Tribunal and according to rules / provisions / procedures of the 

Contd.....P/6 
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scheme to grant temporary status. Moreover, directic*rTThe Hon'ble 

Tribunal to examine the matter and review the order passed on 

12.3.2003 has been considered and implemented by the respondents, 

thereby, fully complied with the order dated 23.5.2008. 

REPLY ON MERIT 

Para-1: In reply to Para No.1 the deponent respectfully submit that after 

following due procedure; vide this office order No.NEID-l/ PF-ESTT-

39/2003/1764-66 dt. 12-03-03 (Annexure-X), temporary status 

inadvertently conferred on Shri Pikul Das, Ex-Casual Labourer; issued 

overlooking the provisions of the Scheme for grant of Temporary status 

and regularization of Seasonal Khalasis formulated vide Ministry of 

Water Resources letter No.8/3/95-Estt.1 (Vol.11) dated 20.6.1997 

(Annexure-Xl) made applicable to casual labourers, mutatis mutandis, 

as per Ministry of Water Resources Letter No.23/1/98-Estt.1 dated 

29.10.1998 (Annexu re-Xl I); was repealed/withdrawn. 

Subsequently, Shri Pikul Das contested the matter vide OA No.308/2006 

before Hon'ble Central Administrative Tribunal, Guwahati which 

culminated into the pronouncement dt. 23-05-08. The operative paras of 

the judgement are reproduced verbatim as under: 

"We have perused the materials placed on record and have considered 

the arguments advanced on behalf of the rival parties. We are of the 

Contd ... . P17 
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view that technically the Applicant does not appear 	 ave  

condition laid down in the scheme dated 1.6.1997 i.e. rendering a 

minimum 120 days of continuous service but it is not practical to accept 

that a person can work without any break for 120 days? The record of 

the Respondents also states that Applicant was engaged as under: 

02.09.1996 to 30.09.1996 	- 	29 days 

03.10.1996 to 30.11.1996 	- 	59 days 

02.12.1996 to 29.01.1997 	- 	59 days 

31 .01.1997 to 01 .03.1997 	- 	30days 

01 .04.1997 to 12.04.1997 	- 	12days 

The first break between 30.09.1996 to 03-10-1996 is said to be a Sunday 

and 2nd October a National holiday. Similarly breaks thereafter between 

30.11.1996 to 02.12.1996 is only one day and between 29.1.1997 to 

31.1.1997 is one day only and any casual labourer engaged at the work 

site is not expected to move out to avail of this break. Therefore, the 

breaks appear to be artificial and cannot be utilized by respondents to 

justify the order passed by them on 12.3.03 withdrawing the Temporary 

Status of the Applicant. 

Contd.....P/8 
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In view of the foregoing discussions, we remit the matter back to the 

respondents with direction to examine the matter in the light of the 

aforesaid observations and review the order passed on 12.03.2003 for 

restoring Temporaty Status on the Applicant. This case is accordingly 

disposed of." 

Para-2: In reply to Para-2, it is stated that it is wrong and denied that no action 

was taken on the representation dated 13-08-2008 of the applicant and 

subsequent letter dated 21-10-2008 of his advocate. lnfact both the 

representation were reviewed/studied by the deponent and sent to the 

Superintending Engineer, NEIC, CWC, Shillong soliciting guidance vide 

letter No.NEID-I/GC-50/2008/7126 dated 15-122008. Guidance from 

the Superintending Engineer, NEIC i.e. cadre controlling authority in 

the case of Work-Charged employees received on 01-01-09 for 

examination/review of the case in the light of 

procedure/rules/provisions of the scheme. The deponent studied the 

case according to rules/provisions of the scheme and direction of the 

Hon'ble Tribunal. The deponent constituted a committee on 28-01-2009 

under the chairmanship of the deponent alongwith two other members 

to examine the case in the light of the Order passed by the Hon'ble 

Tribunal. The committee had to submit its report by the end of 

July, 2009. The committee finally assimilated on 16-07-09. After the 

Contd ...... P19 
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deliverance of the committee Speaking Order has 

deponent vide No.NEID-I/CC/P.Das/2009/2587-90 dated 04-08-2009 

after complying the formalities i.e. vetting by the higher authorities. 

Para-3: In reply to Para No.3, it is stated that the deponent as well as the Union 

of India has the highest regard to direction of the Hon'ble Tribunal and 

there is no willful or intentional delay on the part of the Respondents. 

As per direction of the Hon'ble Tribunal, the deponent reviewed the 

matter in consultation with higher authorities of the department and 

finally issued Speaking Order addressed to the applicant vide 

No. N El D-IICC/P . Das/2009/2587-90 dated 04-08-2009. 

Para-4: The respondent acted upon the direction of the Hon'ble CAT in O.A. 

No.308 of 2006 and as per the direction of the Hon'ble CAT. The order 

passed on 12-03-2003 was in the state of review and finally after the 

completion of the process, the position has been intimated to the 

applicant vide O.M. No. NEID-l/CC/P.Das/2009/2587-90 dated 04-08-

09 issued by the deponent; hence no contempt has been made. 

Therefore, the contempt petition No.15 of 2008 is liable to be dismissed 

with cost. That this petition is made bonafide and for ends to justice. 

In view of the submission made herein above the alleged 

contemnors/respondents respectfully prays that, the present contempt 

proceedings be dismissed by discharging notice. 
- 	

Contd ...... P110 
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The statements made above are true to my information 

and I have not suppressed any fact. 

And I sign this affidavit on this .... 2-'day of. .4WjV.. 2009. 

Identified by 

h4vt 

Advocate 
	 Deponent 

Solemnly affirmed and declared by the deponent Shri Sanjay Kumar 

Singh, being identified by ... ........................eforeme on this 

t' 
day of ........................2009. 

I 
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Please find hereth a copy of Juden Fader datcd 	
0 

passed by the Bench of this Hon"ble Tribunal comprising of Hon ble Shri 

Vice chairman and Hon ble Shn 	
IviembLi (Admn) ii 

• Case for foimatiOü and necessary action, if any. 

Please acknow1edge the receipt of the same. 

Enclo:- As above. 
• (Copy of oiiginal Application in O.A.No._' 20° )• 

• 	 BYOIH' • 

SEC ( 
<21 ,/.c 

Memo. No.................................dated 	 . 	
• 	/ 

Copy for infoatiofl to:- 	 • 	• . 
Mr. Mrs.Ms.....................................................Advocate G:.:. 

	hC 	ri. 

CGSC: 
Mr. Mrs. Ms......................................................Sr. 
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Mr. Mrs. Dr............. ... ......... 	
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A 
CENTRAL ADM1NISThAT1 TRIBUNAL, GUW 

Original Application No. 308I200 

.q;thD9rdDavofMa - , 2OO8 . 

rL1 

// 	
01 	 . 

THE HON BLF MR MANORANJAN MOILANTY, VICE CILAIRMAN 

THE HON'BLE MR iciIusIm.AM ADMINISTRATiVE MEMBER 

shripikulDas , 
 S1&i Amu1yaD9, Sb . 

Village Bahadurpur, 
P 0 Larsmgpar, PS S1lchar Sadar, 0 	 •0 	S  

District Cachar, Assarn c 

By Advocate Mr M Das 

VersLm- : 
on Govt of India esenwd 	 the Secretary to the 

7óminJsff\ 	
... ; iWater Psources. New.De]hi. 	:.. 	 •:.:. Mini 
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temporary stat as on 17 11 2001 	Tenirôrar3r status granted t!the J Applicant was subsequently withdrawj vide order dated. 12.03.2003.- 

The applicant has assailed this order by filing this Original Applicatio 

seeking the following reliefs. 

A 1  declaration 'to the Respondents, particularly Raspojident. 
'No.4 to rescind his impugned order .NEm -1fpF,j- 39/2003/1964 66 dated 12 03.2003 
An order setting aside the impugned wrong and. redundant 
order dated 12.03.2003. 	

. 	 . ,.. 	 . 

An order confirming 'and vindicating the correct order 
dated 17.11.200!, declaring that the apflhjcant h 	dm1 t 	h 	;. 	 - 

of 

-. 	 ---- -. - 	 Lu bez- vIe witn leniporary Status from 17.11.2001. 	. 	.. 	., 
(d)A .rectjon for conferment of Temporary Status to the 

Applicant from the date of the orii order dated 17.11.2001 . J 	with all concomitant benefits. .J 	(a) A direction to the Respondents to deal with the service 
matte with more  promptitudes 

-h ti 
From the xecord, it has been contended that the 	 .ant. was engaged 

02.09.1996 to 12.04.1997 in different spells under the sche±ne datd 

101.06.1997 which was made applicable to CWC vide order dated 

29.10.1998(Amiexure. A4 to. the OA) which interalia clarified that 

"purpose of grant of temporary status and.regularizatio'n of s  uch casual 
labourers and adhOc 11a1asjs iii the workchared establjshnjent and 

Central Water Commission ilF1egoverned by the Deptt. of Personnel 

& Training Scheme issued vide their OM No.31O16/2JgO-E(C) dated 
0 	 . 

10th September, 1993. The order dated 12.03.2003 states that (j). those 

who are in em1oyment on the work -charged establishineut of CWC011 

the date of commencement of the Scheme i.e 1 6 1997 and renders a 

mIfljmun of 120 days of continuous service or (u) those wlio were 
engaged any time during the preceding one year and have rendered a ...................... 

minimum of 120 days of continuous service in that year. This scheme is 

• ••1t 

'.1 

- ___t_ 7' 
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I 	t 
made applicable to casual labourers mutatismutafis as per MoWR 

I 
letter No.23/l/98-Estt.1 dated 29.10.1998,  

2. 	- The Respondents have filed written sta ment disclqsw 	Ct 

that Applicant was engaged as a casual labourer uner E'J1L  

CWC, Silchar in different spells during 02.09.1996 to 12.04.1997. The 

appliàant 'had not served continuously during 02.09.1996 to 12.04.1997. 
.1 

The certificate issued in favour of the Applicant by Assistant Engineer, 

HQ, CWC, Silchar dated 21.06.1997 certifying that the Applicant 

worked in the Division as casual labourer during 02.09.1996 to 

12.04.1997 was issued in good faith. It has also been stated that the 

scheme was applicable to those who are in service on 01.06:1997, the 

applicant had not. served beyond 12.04.1997 therefore, he wiis not 

eligible for conferment of temporary status under the scheme. 'The 

JJ i7 	Respondents have also clarified that the officer who issued the order of 
'10 	tj-'i 	

-\ 
I 	 7'7 

Cr jonferment of temporary status on the Applicant on 1711 2001, the 
f' 

same officer Mr M. W. himself initiated thr&ss iof review and 
• 	- 	

- 	 - 

• unthdrawaMnodification of the order before histr&thsrer. Bi. successor 
-' 	 ••-. 

	

Shri K.&Jangid carried forward the review of-the niattèr after getting 	' 

clear cut mstructaon from Under Secretary, Estt XII, CWC vidNoA 

11019/2002Estt.X[l/1024 dated 19.8.2002 through SE, NEIC' vide 

letter dated -13.9.2002. The Respondents foll9wedproper proceduie and 

issued show cause notice dated 10.01.2003 to: the Appcant 

consiitation with senior officers and after filing the reply, of the,. 

Applicant unconvincing, the temporary status was withdrawn vide 

 

 

order dated 12.03.2003. This action of the Respondents is not based on 
I. 

... 

"I. 



4 • jealousy or 4 ,UY (,thcr consjderaüon  The  error earlier committ€j has 
now srnco been rectified 

We have heard Mr M.Das, learned .unseJ appearing for 
the Applicant, 

 and Mr (iBaishya learned. Sr. Standing counsel 
appejng for Uie flespondent Department. The learned couns1 for the 

.4pb  
cant has drawn attejon to the different 	 and the fact that the breaks shown by the Respondenta (with a 

view to dprjve • 	
the Apphit, of 

the temporary status ante wereficja1 because 
 

no one was/is e.poc to work 	 for a period ranging 29 to 
59 days and that, therefore the Applict is enti 	tenTOrary 

,. 

	

i7 	
sttu as was Merred earlier. Mr O-Ba4hya, leaed Sr. Standink 

	

L 	. 	 - 

	

(. 	 j.• 

	

0 	

ounse appearing for the Respondents ared that smce the Apphca I t 	 I 
- has not 1lflfld the conthonslaid. down  in the scheme dated 

. 	 . 	. 
01.06.1997 i.e. rendering a minimum 

120 days of continuous service 

the Applict is not entiQed to any relief and withdrawal of his 

mporary  status is  absolutely jUSfied 	. 	
. 4. 

	

We 
have perd the materjth  placed on record and hav 	J 

considered the ar1ments advanced on behalf of the rival Parties. we 

are of the view that technicafly the Applicant does not appear 
t6 hive 

falj the .coi:djtjon laid down in the scheme 
dated 01.06:1997 i.e. 1. 	rendering  a 	.aiflUin 

120 days of continuous service but it is not 
prua] a pt Lht apers j1  can work without any break for 120 
days 2 The rexrd of the R 

esPondents also States that 
Applicant was engaged as undor

: 	 . 	

. 	I.. 1. 	0209196th30.09.1996 	29days • 1 	. 	 2. 	O3iO1996th3o.11.lQ9(3 	SQday 

.1 	 .• 	
. 



H 

- 

/1 	 3 	02-12.199Gto2901997 	59 days 
31.0-1997to01031997 	30days 

01-04 - 1997 to 12041997 	12 days 

The fi.r
stbreaii between 30.09.1996 to 3.10.1996 is said to be a Sunday 

and 2'' October a National holiday. Similarly breaks thereafter 

between 30.11.1996 to 02.12.1996 is o1youe and between 

29.01.1997 to 31.01.1997 is njiQflh1 and any casual labourer 

engaged at the work site is not expected t move.oUttO avail çí this 

break. Therefoe, the breaks appear to be artificial and can not be 

utilized by RespondentS to justify the order passed by them on 

12.03.2003 w ithdrawi11g the Temporary Status of the Appliant. 

In vicw of the foregoing disuissionS, we remit the matter 
31, 	 5  

back to the Respondents with direction to examine the matter in the 
0 

0/ 

fl 	- 	
hght of the alort.sajd observations and review the order passed on 

-- / 1203 2003 for iestoring temporarY status on the Applicant This case is 

ae rding1y disposed Of 

/pgl 

'tFWE 00pq 

jud) 
.' 

-O 	
LI 

Sd/- 
Manorvljafl Mohn1y 

Vice chairman - 

SdI 
KhuIn 
Member (A) 
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0. 
The 	Executive 	Ecirieei 

i.jt 

/7 Central Watel - Commission 
North 	Eastern 	Invetiçatior3 Divn. 1 
aurbaii 	RancDur 	a.rtl 

S - r--9 	L:achar, 	Assarn. 
4 I 

/ sub: 	Legal 	opinion 	on 	trie order sseo 	y 	the 	Non 	ui.e 	IN 

CAT Guwahati 	in 	respect 
-. 

ot 
-• 

CA 	N. -• 	 an 	tenC 
tempoi'atf 	5c.s.tus 	to hri 	uuI ' 

rCi Y 0U r, 	IC t te r 	d 	d 

Si r 

Wi. th 	reterenceto tue sun 	L. (_.1 tU C.L)V 

have the honour to I. n form you that 1 have cOn c,iU.C:ted the 

acove case before the Hon ble 	lhunai 1 have per usu: 

order dtd 23.5. 2002 passeD by tue Hon ble Trinunal. 

GA r!o. 308/06. 

The Tr ibunel while disposing tue case or ta 

applicant discussea the fact of tue case regar thug the. 

enoagernent of the applicant in different spell of time 

during: 2.9.1996 to 12.4. )97. it. is matter of eoo;d 

that t h e applicant did not serve tue Ceott. c;cntimiuous-

ly It is also matter of record thai: the. applicant, was 

not in en cagemeri t on 1 . 6. 1 997 when the scheme had become 

appi icabie to the casual workers, who nab ser.eo conti-

riuou'sly 120 day's a's on I .6, 92'?, After cii'scussing the 

mer it of t h e case the. Hon ble Tribunal remit the matter 

to the respon dent with directi on to examine the matter 

in  t h e light of t h e scheme. o' 	temporary statue 

circular holdin a, t h e field. -. 



,1 

t h e 	case ot 	t h e a.pp, i. cant and 	pass a. 	Speaking croci on 

that. T hereafter 	I 	oi. rii.4that a 	speakina or d e r - 	may he 

passed consi derina the case dt 	the appi icant 	witi the. 

soneme and t h e ci r culars. 	1 fur t.her 	opiniz' 	that this 

is p6t a. fit 	c a s e, 	for' 	t il ii. ng en 	aIJPea i 	in 	the 	Hiarlcour 'I; 

as t h e case of t h e appi i cart we's 	r erni. .ted 	back 	ust or 

r coons i dera tion 	exam i ha; tiori arid review 

Iharki.ng 	you, 

Yours t i UI y 

t1r Geutam Baishya 

Sr. C. G. S. C. 	CAl 

autrn 'j3aistL'a 
k. 	

Gm 

S 

c:1\ 

-u,-  - Cetra Ad Th 

-4 SEP /iuL 

F rom the above di. -scu 	or 	ras become 

crystal clear the Tribunal nas crect.eci U to 
Guwahati Bench 
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No, 1I4(A)I2006-BBBI,Ot,/? 
Government of India 	" " 	

- 

• . 	 Central Water Commission.  
Office of the Chief Engineer 	 . 	 . 

Brahmaputra & Barak Basin organiz:tion 

• 	 • 	
. 	 Tempe Road, Lower Lechumiere 

• 	
. 	 ShIllong —793 001 (Mglalaye) 

Dated; 

S 	
QFFICEQRDR 	.. . 	

.5 

Consequent upon .tls tranfer. from NE1D-1, CWC, Slichar to WP&P 1  CWQI  
Now Delhi vide CWC'ts Office Order.No. A-320131112007E.lI •dated 22.04.2008, 
Shri V. D. Roy, Executive Ergineer, NEID-I, CWC, .Slichar stands relieved of his 

• . 	 duties w.e.f. 25.07.2Q08A.N. with the Directiori to report forduty in WP&P, CWC, 
• 	

. New Delhi 	. 	 . 	 . 	 . 	 . 	. 

Shni A. K. Chakraborty, Executive Ergineer Meghna Divi*n, cwc, Slichar 
Is hereby directed to take over the charge of the post of Executive Engineer,. 

• 	NEID-IJ  CWC, Slichar w.e.f. 25.07.2008 A.N. In.additlon to his own duties until 
finTherorder. He will, however, nàtbe entitled .fdr any etra remuneration for 
'hodlng the additiohal. charge. 	

5 • 	 .• 	 . 	 . 	 . 

This lsues with the aprovl cf the Chief Fnaineer . (B&BBO), CWC, 
flh1long, 	 . 	 . 	 . 

(SHER SINGH) 	.. .. 

- 	 - - 	 - 	 Superintending Enlrieer (000rd) 

Copy to- 

I The Secretary, CWC, New Delhi 
2 The Director, RMCD I  CWCI  New Delhi 

. 3. .. The Direttor, WP&P, CWC, New Delhi 
A. The Superintending Engineer, NEIC, CWC, Shillong 
5,.. The .Supenintenthng jEngir feer, Maghna Circle, :CWC, Slichar. 	. 

• 

	

	 . 6. The Pay '& AccountaOfflcercWC,.NeW Delhi  
7 The Under Secretary, Estt II, CWC, New Delhi 

\~< 	 Executive Engineer, NEID-1, CWC, Sitohar 
V. The Executive Engineer, MD, CWC, Slichar .  
tO The SectIon Officer, Accounts-Ill, CWC, New Delhi 
11 Person concerned —(2) 

• 	 • 	

••'  .1 2;.Flle No.1/4(E) 008-BBB 	. 	 . 	 . 	 . . 	 • 

• 	 . • . 

• 	13. Offlcerrder.file. 	. .. 	 • 	 • 	 • 	 S . 	 • 	 • 	 • 	•.. 	
• 

• 	 • 	 .• 	 • . 	 . 	 •Ji)rJrc'. D.j \ 
• 	 • 	 . 	 • 	 • 	.5 	

( 	 /• 	fl• 	 \ '. (St. Mr. j 
Nj P:\baMCSSaiJlt.doc  • 	 •• 	. 	

5 	

.. 	 S 	 • 	

• 	

\ 

• 	

• 	 : 	 • 	 • 	

. r 
• 	• 	• 	• 	 S 	 • 	 S 	

•.. 	 L.. ................ -• ••- 	 ' 	 S 	• 	 • 	
••• 	 . 	 • 

S 	 S 
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To 

Sub: 

	

NO. NEID-I/PF-257/2008/4 

	,9 AP'VF 
Government of India 3Ttve fli,U 

Central Water Commission, 
North Eastern mv. Division No.1, 

	

Jaibikashpur, Rongpur Part-I, 	t 
Silchar-9, the September 18th 2008 	- 	SEP 2039 

The Superintending Engineer, 
North Eastern mv. Circle 	 Guwat' BoflCt 

Central Water Commission, 
Shillong-14. 

Taking over of Charge 

Ref: 	' 	Office Order No.A-22012/1/2008-E.II/2675 dated 28-07-2008 of 
CWC, New Delhi.. 

Sir, 
With reference to the letters cited above, it is to inform that I have taken 

over the charge of Office of the Executive Engineer, NEID-I, CWC, Silchar-9 from Shri 
A.K. Chakraborty, Executive Engineer. Necessary GFR-33 assuming the charge is 
sent herewith in triplicate alongwith handing over note for further, necessary action 
please. 

Yours faithfully, 

[Sanjay Kumar Singh 
Executive Engineer 

- 

PPS to Chairman, CWC, Sewa Bhawan, R.K.Furam, New Delhi-i 10606 
PPS to Member (RM), CWC, Sewa Bhawan, R.K.Purarn, New Delhi-i 10606 
The Chief Engineer, B&BBO, CWC, Shillong. 
The Superintending Engineer, Meghna Circle, CWC, Silchar. 
The Pay & Accounts Officer, CWC, Sewa Ehavan,. R.K. Puram, New Delhi. 
Under Secretary, Estt-II, CWC, Sewa Bhawan, R-.K.Puram, New Delhi. 
The Executive Engineer, Meghna Division, CWC, Silchar. 
Shri A.K.Chakraborty, Executive Engineer, NEID-I, CWC, Silchar with a copy of 
GFR-33. 
The Section Officer, Accounts-HI, CWC, Sewa Bhawan, R;K.Puram, New Delhi-
110606. 
The Assistant Engineer (HQ), NEID-I. 
The Assistant Engineer, NEISD-II, CWC, Trangblang, Meghalaya. 
The Assistant Engineer, NEISD-V, CWC, Biate, Mizoram. 
Accounts Branch, NEID-I. 
Bill clerk. 
Estt-2. 

39VDR 



No. NEID-IIGC-50/2008/ 
Government of India 

Central Water Commission, 
North Eastern mv. Division NoJ, 

Jalbikashpur, Rongpur Part-I, Silchar 
Dated the December 	. 2008 

Awlwx- it c.s- 
tiAd T une 

Tf 

The Superintending Engineer, 
North Eastern mv. Circle, CWC, 
"Rebeka Ville", Near Bank Point, 
Temple Road, Lower Lachumere, 
Shillong- 1. 

O.A.No.3 0812006 filed by Shri Pikul Das Vs TJoI & others in the Hon'ble CAT, 
Guwahati Bench, Guwahati - Follow up action on Judgment dated 23-05-2008. 

No .NEIC/20 1 3!CATIG(3 )12006/969-7 1 dated 18-07-08. 

Sir, 
Please refer to letter cited above wherein a copy of the letter No.C-18014/7/2007-

Estt.)/605 dated 10-07-08 was enclosed and it was desired therein to examine/review the 
issues involved iii the case and to intimate the applicant about the decision through a detailed 
speaking order. 

In this regard it is to intimate that Shri Pilail Das has submitted a representation dated 13-
08-08 addressed to the CE.. B&EBO,CWC, Shillong and the undersigned requesting for 
implementation of the order dated 23-05-08, of the Honbie CAT, Guwahati Bench. This office 
has also received a letter dated 21-10-08 from Shri Manindra Kr. Bhattacharjee. Advocate on the 
subject mentioned above. 

The copy of representation dated 13-08-08 of Shri Pilail Das and letter dated 21-10-08 of 
Shri Manindra Kr. Bhattachaii•ee,  Advocate are enclosed herewith for future guidance in this 
regard please. 

XOurs faithfully. 
Eic.l: 	abc\•. 	

. .. 

LJ'Y uLua 

Executive. Engineer 
CFI C. 

NETC(CB) 1 

To 

Sub 

Ref: 

- 4 SEP 2009 

Guwahati Bench 

• 	

. 

:ct1r 



V 	 c) 	Co 1lfideTTul! C 
V 	 Tel. No.0364-2220706, 2220720 

Fax:0364-2506001 

&OVERFJMENT OF INIIA 
V 	

CENTRAL WATER COMMISSION 

I'  V9, 	yj NORTH EASTERN INV. CIRCLE 
SHILLONG  

Temple Road, Lo 	 - - 

	 V 

J 

Sub:- 	O.A. No.30812006 filed bij Sun Pikul Das v/s Union ofnda 
the Hon'ble CAT, Guwahati Bench, Guwaliati - foil )W1  up action on 
judgment dated 23.05.2008. 	 Guwahafi Bench 

V 	

V 	 - 

Ref: - 	Letter No.i\JEID-I1GC-501200817126 dated 15.12.2008. 

The case of Sh.ri Pikul Das may  be examined/reviewed properly in die 
light of procedure/ rules/ provisions of scheme applicable in compliance of the 
observations/directions given by the Hon'ble Tribunal. In case any legal advice is fe]t 
requiredA  the opinion from Central Govt. Standing Counsel, Central Administrative 
Tribunal Guwahati Bench, Guwahati may  he taken to ensure that the matter is disposed 
off without any further delay. 

i. 
(P. M. Scott) 

Superintending Engineer 

ecutive Enneer, NEID-I, CWC,Silchar. 

	

No.NEIC/2013/CAT/C/3/2006/ 	3 	 V  Da ted 6///2OO8 
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No.NEID-I/Coiif7OC,P.Das/2009/ ! 
Government of India 	 rc 

41 Central Water Commission 	p9 	v
iP ui& 	7.um 

North Eastern mv. Division No.1 	 & 	1 

Rongpur Part-)I, Silchar-788009 	 A crn Ornn 	* 
Dated 	2009 	 x.r UU7 

Guwahati Bench 
OFFICE ORDER 

In pursuance of the Judgement given by Hon'ble CAT Guwahati Bench, 
Guwahati in O.A. No.308/2006 a committee with the following officers is hereby 
constituted to examine the case of Shri Pikul Das in the light of judgement dated 23-05-
2008 of the .Hon'ble CAT. 

Executive Engineer, NEID-I, Silchar 	- 	 Chairman 
Assistant Engineer (HQ), NEID-I, Silchar - 	 Member 
Shri N.B. Bhattacharjee, UDC, 	 - 	 Member/Secretary 
NEID-I, CWC, Silchar. 

=Amenda of th 
~cbmmittee will 

1.e4anLiap the case of Shri Pikul Das in the light of judgement dated 23/5/2008 
in O.A. No.308/2006 of the Hon'ble CAT, Guwahati. 

2. 	shall submit its report by end of July 2009. 

[S.K. Singh] 
Executive Engineer 

Copy forwarded for information to: 

The Superintending Engineer, NEIC, CWC, Shillong w.r.t letter 
No.NEIC/20 1 3/CAT/C/3/2006/2399 dt 30-12-2008. 
The AE(HQ), NEID-I, CWC, Silchar. 
Shri N.B.Bhattacharjee, UDC, NEID-I, CWC, Silchar. 

00~o- 
0' 



TV  

Minutes  the Meeting of the Committee constituted to examine the case of Shri 
pikul Das in the light of Judgenient dated 23-05-08 in O.A. No.308/2006ofthe, 

Hon'ble CAT, Guwahati held on 16-07-2009. 

/ 
The meeting of the committee constituted to examine the case of hri Pikul Das 

in the light of Judgement dated 23-05-08 in O.A.No.30812006 held atJNElD-1, CWC, 
Silchar on 16-07-2009 under the thairmanship of Shri S.K.Sirgh,J Exeiiivp 2009 Engineer, Shri M. Ravi, Assistant Engineer and Shri N.B.Bhattacharjee, U!D.Clerk. 

After welcome address by the Chairman, Shri N.B.Bhattacharje, U.D?/PL8eflCh 
Member Secretary of the Committee gave brief account of the 
order of the Hon'ble CAT, Guwahati in respect of O.A.No.308/2006. The followin""' 
record s/orde rs/ci rcu la rs; have been reviewed/re-examined by the committee. 

Procedure/rules/provision of the scheme for grant of temporary status 
and regularization of seasonal khalasis formulated vide Ministry of Water 
Resources Letter No.8/3/95-Estt. (Vol.11) dated 20.06.1997. 
Orders/procedures related to conferment of temporary status to the 
applicant. 
Procedures/orders to withdraw temporary status of the applicant. 
Judgement of the Hon'ble CAT, Guwahati in respect of OA No. 308/2006 
dated 23-05-2008; 

The committee observed following points in light of 
observation/direction given by the judgement of hon'ble CAT, Guwahati 
and rules/provision/ procedures of the scheme under consideration. 

• 	(i) 	Practicability of 120 days of continuous service. 
This committee has inquired from the other offices of this 
organization regarding cases conferring temporary status under 
the said scheme. It •has been found that casUal 
labourers/seasonal khalasis, who have been Oonferred temporary 
status under the said scheme were practically and constructively 
engaged for continuous 120 days of service. 
Artificial breaks in the required service for eligibility 

• 	 This committee has also observed that the period of engagement 
• 	 of the applicant for required eligibility criteria was prior to the 

commencement of the scheme. It was also no where contended 
by the applicant about any type of sinister animus on the part of 
then officers putting him on artificial breaks. 
Possibility of treating breaks as continuous 
This comtmittee  has also observed all the orders 
/circulars/corespondences regarding relaxation of required 
continuity n 120 days of service under the scheme but could not 
found anything justifying breaks as continuous. 

Finally the committee after extending careful consideration to the case and 
following Rules/provisions of the schemes for grant of Temporary Status in W/C 
Establishment of CWC and Judgetnent of Hon'ble CAT, Guwahati recommended to 
hang on this office order dated 12.03.2003. 

\J\\  
IM. Ravi] 
Assistant Engineer 

[S .K.Singh] 
Executive Engineer 

[N.B. Bhattacharjee] 
• 	•UDC 
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By Registered Post 

No NEID-l/CC/P.Das/2009/ 
Government of India 

Central Water Commission 
North 

Easr 	e9t 	Division No. 
grrtaio  lSilchar 	

1 	- 4 SEP 2Qu Dist:Cachar, Assam: Pin-788009  
Dated .the August.,.j,y- 2009

Guwahafj Bench 
OFFICE MEMORANDUM 	 11I7T T1tffa 

Sub: Implementation of the Hon'ble Central Administrative Tribunal, Guwahati order 

dated 23-05-08 in O.A. No.308/2006 filed by Shri Pikul Das Vs Union of India. 

Where as, vide this office letter No.NEID-1/ESTT-39/2001/6809-14 dt. 17-11-

2001, Shri Pikul Das, overlooking the provision of the scheme for grant of temporary 

status and regularization of seasonal khalasis formulated vide Ministry of Water 

Resources Letter No.813/95-Estt.I(Vol.I1) dated 20.06.1997 made applicable to casual 

labourers, mutatis mutandis, as per Ministry of Water Resources Letter No.23/1198-Estt.1 

dated 29.10.1998 was granted temporary status. Central Water Commission (HQ), New 

Delhi vide letter No. A1101911/2002-Estt-X11174-76 dt. 22.01 .2002 had advised the Chief 

Engineer, B&BBO, CWC, Shillong to have the matter reviewed at the earliest and 

withdraw/modify the office order dated 17.11.2001 to get it rectified. This office was 

further directed by the SE, NEIC, CWC, Shillong i.e. cadre controlling authority in this 

case vide letter No. NEICI2053NcJ-1119713899-3900 dt. 13.09.2002 to regularize the 

case. Accordingly, the case was reviewed and office records relevant to the case viz. 

Fixed Charges Register and wages bill etc. were ferreted out to find that his service from 

02.09.1996 to 12.04.1997 were not continuous and not fulfilling the eligibility criteria i.e. 

"Temporary Status will be conferrsd on all those seasonal Khalasis engaged on work 

chaiged establishment of the Central Water Commission on the date of commencement 

of the scheme or any time during the preceding one year and have rendered a minimum 

of 120 days of continuous service preceding such date". Subsequently, O.M No.NEID-l/ 

PF/ESTT-3912003/291 dt 10-01!2003 was issued to Sb. Pikul Das asking him to show 

cause as to why the erroneous order• conferring temporary status to him should not be 

withdrawn. In the reply, Sb. Pikul Das contended that he has completed 120 days 

cor1tinuous service for the period. Having considered the reply and in the light of the 

facts available in the records, after following due procedure; vide this office order 

No. WELD-Il PFIESTT-3912003/1 964-66 dt. 12-03-03, temporary status inadvertently 

conferred on Shri Pikul Das, Ex-Casual Labourer; issued overlooking the provisions of 

the Scheme was repealed/withdrawn. 
Contd... P12 
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Subsequently, Shri Pikul Das contested the matter 

before Hon'ble Central Administrative Tribunal, Guwahati whic 

ii pronouncement dt. 23-05-05. The operative paras of the judg 

- 

ide'dR bt08I2006i.4 

cilrninated into the 

1499 

	

'.If 	I - 

ént are 

verbatim as under: 	

/ 	
Guwa 

--. 

"We have perused the materials placed on record and have considered the - 

arguments advanced on behalf of the rival parties. We are of the view that technically 

the Applicaht does not appear to have fulfilled the condition laid down in the scheme 

dated 1.6.1997 i.e. rendering a minimum 120 days of continuous service but it is not - 

practical to accept that a person can work without any break for 120 days? The record 

of the Respondents also states that Applicant was engagedas under: 

02.09.1996 to 30.09.1996 29 days 

03.10.1996 to 30.11.1996 - 	 59 days 

02.12.1996 to 29.01.1997 - 	 59 days 
31.01 .1997 to 01.03.1997 -. 	30 days 

01.04.1997 to 12.04.1997 - 	 12 days 

The first break between 30.09.1996 to 03-10-1996 is said to be a Sunday and 2n d-  

October a National holiday. Similarly breaks thereafter between 30.11.1996 to 

02.12.1996 is only one day and between 29.1.1997 to 31.1.1997 is one day only and 

any casual labourer engaged at the work site is not expected to move out to avail of this 

break. Therefore, the breaks appear to be artificial and cannot be utilized by 

respondents to justify the order passed by them on 12.3.03 withdrawing the Temporary 

Status of the Applicant. 

In view of the foregoing discussions, we remit the matter back to the respondents 

with direction to examine the matter in the light of the aforesaid observations and review 

the order passed on 12.03.2003 for rastoring Temporary Status on the Applicant. This 

case is accordingly disposed of. 

The judgment was received on 27.06.08. Subsequently, enclosing letter dt. 10-

07-08 from the E XII, CWC, New Delhi, the SE, NEIC, CWC, Shillong vide its letter dt. 

16.07.08 had desired to examine/iview the issues involved properly in light of 

procedures /rulesf provisions of the scheme in compliance of the observations/directions 

given by the Tribunal. - - 
Contd... 2/3 
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A representation was received on 19.08.08 from Shri 

letter dt. 21.10.08 from his advocate in the matter. These were endorsed to the 

NEIC, CWC, Shillong for seeking guidance which vide letterdt. 30.12.08 wa arit 013  
examine/review the .case 'in light of Procedures/rules/provisioJisof the scheme. 

Subsequently, on 28.01.09 a Committee comprising of total 3 Offir. 

V 	constituted to delve upon the matter. The Committee finally 

indivicually & conjointly deliberated and the finding thereof was also taken into 

consideration. 

Now reverting back to the Ordain vis-à-vis subliminal & overt directions of the 

Hon'ble CAT, the kernel points are the practicability of thntinuity, artificiality of the 

breaks in the service & also possibilityof its extenuation without jettisoning essence of 

the scheme vis-a-vis the eligibility criteria. 

For sussing out practicability of continuity, someof the cases so far conferred the 

temporary status in dffler offices of this organization involving similar nature of work 

were enquired to ascertain whether the touchstone of eligibility of continuous 120 day of 

service was at all practicable & scrupulously followed. The findings thereof have not 

been found encouraging in so far as extending any benefit to the instant case is 

concerned. The cases enquired were found to be punctiliously/religiously founded upon 

the minimum of fequired..continubus 120 days of service and in these cases the 

beneficiaries were found practically having toiled continually for the duration. 

It is also to mention the fact that the crucial factum of the case is prior to the 

Scheme & thereby begets nO room for any kind of sinister animus on the part of the then 

officers in marring prospects .of témporary Status on Shri Pikul Des & differentially 
putting him on artificial breaks; as also no-where contended by ShriPikul Das. 

Further,the possibility of extenuation of the breaks, without jettisoning essence 

of the scheme was. re-expiored. Again the tenets/provisions of the Schemes were 

closely gone through to find out, somehow, a sort of leeway, anywhere mentioried, even 

the annexure, puncturing the requirement of the crucial continuity, to bypass and grant• 

benefit to Shri Pikul Das restoring the temporary status conferred on him. But the force 

emanating out of the barrels of the eligibility provisions of the Scheme doesn't extehd 

any relaxation to the required continuity under any circumstances. The catchword, as 

the undersigned Could coriprehend by dint of his little wisdom, is the continuous service 

without interruption of even single day.. Continuity is an iridispensable eligibility criteria. 

Contd... .P14 
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the fi of thjH,o:: e;;al 't.  

V V 	pen:trate 	 / ch  
temporary status to Shri Pikul Das & with heavy heart, the undersi 

In 

h.  

/1 	reàcind this office order dated 12.03.2003 but hang on this. 

[S.K. Singh] 

Executive Engineer 

To 

Shri Pikul Das, 

S/O Shri Amulya Das 

Village: Bahadurpur 

P.O. Larsingpar 

Dist-Cachar, Assam 

Pin-788002. 

Copy to: 

The Chief Engineer, B&BBO, CWC,.Shillong. 

The Superintending Engineer, NEIC, CWC, Shillong. 

The Under Secretary, Estt.XH, CWC, Sewa Bhawan, R.K.Puram, New Delhi-

110606. 	 : 
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BYREGISTERED AID 

PHOI1E 03842 223939 FAX 	03342 223937 Governmfoftd. 
Central Water Commjj 

North Eastern )hv, Division Not 
Jalbikashpur, SiIch -9 

	

No NEJD-IFE39/2003J 	 - 	

Dated 
 

:./ 	 . 	. 	
EElCàEp 	. 	. 

	

WHERs 	- 0 - . 	 VV.8[e- lesources New Delhi has formulate a Scheme for grant 

or aemporar Sta1u to facilitate the S&03l 
Khlasjs of Central Water Commission 

Th applicatIon of th 

'Scheme for grant of Tempor 	
atus and regularjsaon of 

Seasonat Khaiasjs foulated Vide Mlj 
	of Water 

Resources letter No. 8/3/9E (Vol. ii) dated 2j 997 are govem by two 
conditions he Scheme will be 

PPlicabIe to (1) those whó are in 
empIoythen on the workcharged establishmenl 

of CWC on the date of 
commencement of the Scheme I.e. 1-6-1997 and renders minimum 

of 120 days of CDflliflUOUn.ej or (2) 
those o were engaged any flme dUg the Preceding one year and have rendered a 

minimum 0L12Q days of... 
continuous eice in that year. The Scheme is made applicable to Cuai Labourers 

mell mutàndjs as per 
WHEREAS 

MOWR letter No. 23J1/93Eftl dated 29-1 0-1 998 j 
0 

	

/ 	
• 0 	 • 

this office vide 	ce Oder o, NEID 	
fl-39/200i6801 dated 17-112001 

	

conTee tampora safus on Shri PlkuI Das, io ShdA 
	Des, 

Ex-Cai Labourer was inadverntJy issued 
overlooking the provisjon of The Sche 	As a matter of tact Shri Pul 	is not eligible 	conferment c 

	

Temporary Statu 	

- 	 - 
Vide Office Memorndü No. 

NEID-I/Esft39/2o03/91 
dated 10-01-03 Sh PikuI Das, Ex- 

Casu9l Labourer was afforded an °pportunJ to show CCU5 as td y the erroneous order No. NEID-gfE5tI 

391200
1/6809.14 dated 17-112OO1 conferring temporary status on him Should.0f be withdrawn. 

 
e explanations tendered by 811dPIkul Des ha been cohsidered Shh ikl Des 

Contended that he has. cpmplejed 120 
days ontinUouew; fo the period froTh 2-9- to 12.97 In this 

cohhefioh, the peods of egagernent of Shri Pikul Das as Casual Labour has 
been exaned de-novo and 

	

fotjnd.to be as recbr.ded below. 	 . 	 . 

02-091996 to 30-09-1996 • 	29 days 2.. 	03-l0-igg to 30-11-19gb 	59 days 

	

.3. 	O2-l2-1996tO2g..f,11907 	. 	5g 31-01-1997 to 0.1-03-1997 	. 30 days 
 days 

•O104_19971o12_o4.1997 	12dys 	. 

He Was not engaged as Casual Labourer after 12-04-1997 
atid hence he does not seüs, the 

loondiflon of 
the Scheme, ills evident from the peñods menoned abOve that the 

2nd cofldjtjo of 120 days oj 
Confln employment any flme during the preceding year is leo not 

lflhld As such Shri Pjkul Des does not 
fulfil any of the two conditions envisaged in the Ministty of Water Resourc letter No. 

8I3/95Es (Vol II) dated 

-. 	Conk! ... . 2 



- - 	) 	 3 
20-1997 !Jo 	 -2-

dated 29 1O-1Oo 

qua fo Tempor285 Thus The order N0 NE1DJ% 

39I2oo1/sBo14 dated 
17.1 1-200j 

P°nferrj9 Tempor Statu0 SIwi iki Da5, Sb Shj. Arnuj
2  

erroneous and 
Therefore 	rebjThd 	

) 	 - 

- 	 -  

To 	
S 	 fKKaflgidJ • 	 S 	 -. 	 .. 	 S 	

3.. 

rt 	
Sb ShrjAmuJaD25 ngineer - 	 S 	

ce suajl-clbc)ure  
VIIL Badhurpur 	. 	. 	 - 	 . 	.... - 

LBrsjngh r  
005 



9167 
ia 

 
...... 	 PW 

8/3/95—Estt.I(vbl.II) I 
Governmen± of Isd 	 - 

	

' J 	flinistry of Water Resources 

Lj' ; ~va 4i j  ~a  

Shiem Sha4ti Ehawan 
New.Deihj_11 001, 

Dated, the 20th June, 1997,. ( 	To 

/ 	The Chairman, 
Central Water Commission, 

	

• 	Sewa Bhawan, 	. 	 • 	. 	 - 	 . 

- 	• 	 R. K. Ptiram, 	. • : 	 - •  
New Delhi—hO 066 

Sub: 	SchemE fbr. grant o -temporary st9ts and' reglarisatjo 
-  of sesona1 khala5is 	the workchaged establishment 

••• 

	

•- of Central Water Ca 	sith •- 	• 	 •• 

Sir 

	

entrter Ccmmia1pr. 5e 	 th • 	services . .Df seBsonal khalsis during the monoon Season' from 
time td time. Süchseascnaj. khlsis were being regularis 	in the worI<—charged cstablishrit of Central Water Comrissi-on-a 3  per instructions ct'nt2.ned in CtJC'9 circular No 6/37/75—Ett Xii 

	

•(v-olII), dated 22.6.,1988 	This has beer, fuitherrev.jewad in . -. -the I'ight o.f the Judgernent of the Calcutta erich Of th Central Admin  

	

• 	

TribCInal dated 19.12.1994 in the matter of Shrj • .. 	
• 	 Nand -  K±shoreRDy &-Drs. Vs.Union of ldi.&Uand Judernent 

aftheuwahti Bench ofthe Central Adminjstrati.va Tribunal 
dàd 15;1 0.1 996 '-in the mats.r of Shri H. Ri Nath i Ors.Vs 

- Un ion of India & 0rs and a dc1sion has been taken by. the 

	

• 	Gavenrnnt to. implement e sch.ma for grant or temporary st9tu 	:. :. .ard rCguleiatjon cf.seasthl 	 the work 
- 	 sa is men Of n ra Water Ca 	 w 	re 

/ 

Con±d,, .2/- 

	

- 	
. 	 : 	 - 	. 	 . 	 . 	 .•••.. 	. 	 . 	•••• 

- 	 . - 



___________• __ 
v- 

/ 

Ole 

'. 

You re reques9 to bring 

the scheme to he Uth• 	
Uflder Centrei Water 

Cflsure mmedte act 	
for lmplemefltt 	

Of the 

• 	 Of 
the Scheme by aj cOCerned 

	

'1 
"indlY acknowled 	

ece1pt Of th 
	letter.  

	

You 	

thfully, 
S 	 •• 	

S.. 	••.! 	I  

	

• 	sd/ . 

• 	. 	
: 	:.. 	 . 	

- 	(S.B. Basu) 
Direct o 

 I1 No COp 2long 	
COpy Of 

the sche 	to 1 . 

Ca'bznjBt Secretariat 	
Shr 	

Ro, Deputy Sacretar) 
	S 

Rehapeth. 	

Ne DelhI 	
refDflC to. h4re  

No 26/C M/9 7( ) date 

Pub1 	Grievanc 	and.P Of Personni & Tang (3h Heder 5gh, - Joi Secretr) &Othjok 
	

e1h 	- 
1flty f Law & JUS 	

ptt of 	
gj Affa 1rs (Sh 

D P. Sherma, 	
& LA), Sha 	

New De1h 
4 	

sfr 	
Daptt Of ExPendt 	(Shr 

Shye 	

flde.r .ecrEta) 
North 

1ock Ne DelhI 	• 
Mstry Of. Urb 	

Affars & mP1oymet, 	
Of Delhi 

(Shr Y,P 	

Drector (Works)) Wman 
Shr 	

Cheç 	
(HRM) 

Cent1 W2ter 

	

3ewa Bhewa, New 
Delhi or 	

and 

.mmedZa.l. flecassary 

- 
• 	

•. 	 : 	 S 	

I 	
•..DreCt  

Ba ) 
(Estt.) . 

(S,B  

Tel No 3716747 S 	 . 	

S 	•• 	 . 

S 	 - 	 S 	 .. 	 .• 	 •. 	

S 

S 	

• 	 S 	

• 	 S 	 S 	 • 	 - 	 S. 	

• 	 S 
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Gávernmeflt d India 	* 
• jistry of ater. esoUrCeB  

New Delhi the  29th Oct j998 

To 	 - 	) 	• 	 - 	• 	 ••.• 

Thecbair 	 - 
Central ater 

Co1S8i0fh 

• 	- 	h 	' 	
Pur 

gewaB 	
a, 	- 

eW Delhi - ilO 066 

SU 	
&ant of temporary status ano regU18r15aon of 
casuaL labourers and adhOó KhalasiS engag. in 

	

• the 0kcharg 	establimt of Central Watr --- 

CommiS2ii - 
egard137 

Sir, 	-, 

Vide 	this 	iaistTY'5 	
1tter • pumbr 

813195_EStt.b01') dated 20.6.'97- 
	

aheme .or grant .. 	• 

Of temporary statuS and 	
reglar1Bb0 	

of Seasonal ' 

i5g 	ub ing 	223) 	 the 
. 

?u1ect 	ftoñi 1 6 j997 	
lhe casual IaoourerB, 

(nurribi
nd dhoOa13B (nurnbriflg 

 

varioUS diViSiDflS of Central Water LoThmiSsiOfl in  

its 0harged estabiiShflt 	
eie kept outside this 

swcheliie 	
Instead, taroUgn tals Min.StrV s letter nUlDer 

• B f3 /95_Ett 	.ouTt 	1y,l57 and dated l7th 

Oot 	 t was 	 for •the 	
* 

• . gtO temporarY - st-aUS -. 

• cesul jaburéT8 and 	hoc haIaSLs in the worha.r° 

establihU1ent o 	Centra3 Water 	Crnmi° .w-l1 b 

goverfl 	b' , the 1Dpi4
pecsjnflel & rainiflg 

- i nedVide 'their (MA 1'O 	5l6I2J0Ett- dc.d i3ri- 

The 	tttr hs been ltOWL in 1;i ' ight 	X 

'he order 	uated 10 2.i9 	
U 	tL1- 

Administrati%e TrLbUa (FriflCPai eno) 
' 1 ew_De1ni in 

9 & 	10 223/92 n tne matter uf Shri irOtl und.r 	Ore 

• 	UniOflO 	India & Ors. 	nd .oter 	lated thA. • NC. 

• 8B4-/92, 1601192, 
2246/92 and 24L8!2 anó in coiin 

• . with the.:DePtt. 	of PerBOfl.fl 1  & Training 

.ecded to extend the 	Scheme Jul giant i.i 	
fllf  . 

±atuW 	
ria-- 	n the 

-• 0rkoharge 	stab115h10 	'afld 

to tite cUal 	
abOUr1rS 	

athioC 

F'd 	the 	0flargeu estabi11mdh1t 

Coj8SiO 	
,retr.OSPe 	

.-; 

16 997 	utat is 	 -, 

	

YOr trie pdrpose of tas 	
scheme the casual 

• . I bu-rer ad ..adhoc 	
alaS 	

beth ones as defined 

below " 	: 
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